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Shri U . M. TUredl t Has this money 

been paid already?

Rajkmnari Amrit Kaur t No.

M r. C taa lnnan : The question is :
“That the Bill to  provide for 

the transfer o f a portion of the 
funds of the St. John Am bulance 
Association (India) to the St. John 
Am bulance Association (Pakistan), 
be taken into consideration."

The m otion  H’flj adopted.
Clause 2. and the Schedule

Dr. Rama Rao (K ak inada): May 1 
say a word, Sir ? I support the Bill as it 
is. Regarding the transfer o f the 
am ount, our friend there seems to be 
under a misapprehension about our sug
gestion. The suggestion is not to  deprive 
the St. John Am bulance Association 
o r the Red Cross of even one pie. I 
repeat it, I have already said that. W hat 
we w ant is, we have plenty of money 
there. We want it to be paid to the St. 
John Am bulance Association and the 
Red Cross there from  those funds.

Sardar Hukam Singh : But, the banker 
is not so honest.

Dr. Rama R a o : He is anticipating
me. I would go one step further. The 
Red Cross and the St. John Ambulance 
Association, India au: responsible to 
pay to the other bodies. If those orga
nisations do not get money from  the 
Pakistan Governm ent, we can pay it 
later on. Let us at least try to ask the Pa
kistan Governm ent to pay out o f our 
huge am ount. T hat is my f>oint. O ur 
friend there smells politics in this. There 
is no politics. Only there is a little 
money and if we could get the Pakistan 
Governm ent pay on our behalf, that 
would solve our problem . I am not in 
favour of allowing the Red Cross or the 
St. John A m bulance Association to run 
the risk of losing one pie. Any way, I 
support the Bill.

Mr. Chairman : The question is :
“That clause 2 and the Schedule 

stand part of the Bill.”
The motion was adopted.

Clause 2 and the Schedule were added 
to the B ill

Clause 1.
A m endm ent made : Page 1, line 4 , 
fo r  “ 1955” substitute “ 1956”.

—■[Raikumari A m rit Kaur\

M r. C h a im u u i: The question i s :
“T hat clause 1, as amended, 

stands part o f the Bill."
' The m otion was adopted.

Clause 1 as amended, was added 
to the Bill.

Enacting Formula
A m endm ent made : Page I, line 1,
fo r  “Sixth Year” substitute “Seventh 

Y ear”.

— [Rajkumari A m rit Kaur]

Mr. Chairman t The question i s :
"That the Enacting Form ula, as 

amended, and the Title stand part 
o f the Bill.”

The m otion was adopted.
The Enacting Formula, as amended, 
and the Title were added to the Bill.

Rajkumari Amrit K aur: I beg to
m o v e :

“T hat the Bill, as amended, be 
passed.”

Mr. Chairman : The question is
“That the Bill, as amended, be 

passed.”
The motion was adopted.

ALL-IN D IA  IN STITU TE OF 
M ED ICA L SCIENCES BILL

The minister of Health (Rajkumari 
Amrit K aur): I beg to move :

“T hat the Bill to  provide for the 
establishment of an All-India 
Institute of Medical Sciences, be 
taken into consideration.”

1 think all the Members of the Lok 
Sabha are aware of the scheme to bring 
into being the All-India Institute of 
Medical Sciences. The money for this 
has been allocated in our budget for the 
last 3 o r 4 years. It was actually owing 
to  the generous donation from  the New 
Zealand G overnm ent under the 
Colombo P lan of £1,250,000,000 that 
the Governm ent of India was enabled to 
begin to bring this Institute into being. 
I t has been one of my cherished dreams 
that for post-graduate study and for the 
maintenance of high standards of medi
cal education in our country, we should 
have an institute of this nature in India 
which would enable our young men and 
women to  have their post-graduate edu
cation in their own country, in their
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— [Rajkumari Amrit Kaur]

background with the necessary experi
ence that we would all like to have of 
work in villages and the impetus that 
we would like to give to them to do 
research in the various spheres of medi
cal education.

Medical education, in its theory as 
well as in its practice, is based on the 
utilisation of the contributions from  the 
other physical and biological sciences. 
W ith the continued progress that has 
been taking place in both these fields, 
m odern medicine has made and is 
making enormous strides towards 
increasing efficiency in regard to diag
nosis and in regard to treatm ent and 
prevention of disease, as well as prom o
tion of positive health. Therefore, the 
task of medical education, by and large, 
is to utilise as far as possible this new 
knowledge in training the doctor of the 
future. Medical education must, above 
all. take into account the special needs 
of the country from  the point o f view 
o f affording health protection to  the 
people. F or instance, in our own coun
try, and in Asian countries in generally 
the continued prevalence of various 
form s of preventible causes of sickness 
and suffering necessitates special em pha
sis, if 1 may so put it, on the preven
tive aspect of medical care. Further, 
the extent to which the future doctor 
will contribute his share to the well 
being of the country also depends on 
the extent to which he develops a com 
m unity outlook and a desire to  serve 
the people. Medical education, m ore
over, is receiving considerable attention 
in all the progressive countries of the 
world. I have had the privilege recently 
to see what is being done in the U.S.A., 
in the U.S.S.R., in Scandinavia, and 
even in the U.K. and the various steps 
that are being pursued to bring it more 
and more into consonance with present 
day needs and to promote an increasing 
realisation of the object of equipping 
the future doctor to give of his b ^ t  to 
the community. India cannot afford to 
keep apart from this broad and steady 
program m e of development that is 
taking place in other parts of the world. 
The idea of the establishment o f this 
All-India Institute is to fulfil the pur
poses which I have mentioned.

I need not go into the details about 
how the Institute will function. It is 
first going to  start with a medical 
training centre which will provide 
under-graduate study to only a very v e n  
limited few. The m ajor emphasis will

be on post-graduate study and SMciali- 
.ution, because one reason for our 
inability to fulfil the desire of so m any 
States today to have medical colleges is 
the lack of personnel. One of the main 
duties o f this Medical Institute will be 
to prepare personnel for medical col
leges which it is becoming increasingly 
hard for us to get. I may inform  the 
M embers that when the States ask for 
medical colleges to be started, nearly 
always they have to go to retired per
sonnel to carry on. How long we go on 
relying on retired personnel ? It is 
absolutely essential that we creatc young 
men and young women of the highest 
calibre who will be able to man our 
educational institutions, in particular. 
This demand, as I have said, is increas
ing. I would now like to mention one 
or two special features o f this Institute.

The system that prevails of private 
practice being permitted to doctors in 
medical colleges has, in my opinion,—  
I know I have many people differ from  
me. especially members of the medical 
profession— had a deleterious effect on 
the development of both siound teach
ing and active research in colleges. And 
therefore, in order to prohibit in this 
Institute, which is the first of its kind 
in our country and the first of its kind 
in Asia, private practice of every form 
and to pay the doctors reasonably high 
salaries to compensate them for the loss 
of private practice, is going to be a 
special feature. The doctors, if they are 
paid enough, will then be able to live 
contentedly and to devote their whole 
time to the promotion not only of teach
ing, not only of serving the patients 
who come to the hospitals, but also to 
what is very important, namely research. 
Then, all the staff and students are 
going to be housed in the campus of the 
Institute. The campus of the Institute 
is proceeding ahead fairly rapidly and 
I shall welcome any Members of this 
House who would like, to come and 
have a look at the campus to see for 
themselves how things are going on.

4 P .M .

D r. Suresh Chandra (A urangabad j: 
W here is this ?

Rajkum ari Am rit K a u r : It is in
Delhi just beyond the Safdarjang aero
drome.

Also I feel that by housing the staff 
and the students on the campus, we 
shall be reverting to and taking advan
tage of what I  oielieve has been one of
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the traditional good things in our coun
try, that is the Guru-sishya relationship 
which has, in my opinion, not been 
given that attention that it should be 
given. Further, I want every student 
whether under-graduate or post-graduate 
to have ample opportunities to partici
pate in both urban and rural health 
work, in rural centres as well as in the 
cities. 1 want the student even during 
his student days to participate and take 
some responsibility for the health of 
those who will later on be com mitted 
to his charge, because I feel that that 
will promote in him early in his career 
a  community outlook and also prom ote 
powers of initiative and observation 
and of drawing conclusions from  them.

When I was in America year before 
last, one thing struck me greatly. I was 
listening in to a fourth year student 
who was not yet qualified giving a 
complete history of the case wnich had 
been put in his charge. In America 
much more responsibility is being laid 
on students once they get towards the 
last year of, their stay in a college.

Then, of course, this Institute will be 
given the powers and functions of a 
university because it will probably make 
revolutionary changes, as I hope, in 
curriculum  as well as in modes of teach
ing, and therefore I feel that in the first 
instance, at any rate, the university 
status given to this Institute will permit 
It to give diplomas to all the students 
who pass out of its portals. O f course, 
they will be recognised qualifications 
and they will have to be put down in 
the Indian Medical Council Act, an 
amendment to which I hope very soon 
to  introduce in this House.

Subject to such minimum control as 
the Government of India may exercise 
through its rule-making powers, the 
Institute will enjoy a large measure of 
autonomy in order that it may fulfil the 
objectives— 1 humbly claim that they are 
very fine objective— which I have tried 
to set forth in this brief survey. The 
Government of India will, of course, 
make itself responsible for providing 
adequate funds for the maintenance of 
the Institute, but I hope that philan
thropy also will tom e to  tlie aid, as it so 
often does, of such institutions because, 
after all, serving the cause of sick and 
suffering humanity is always something 
that appeals to those who would like to 
give.

The future of the Institute will lie 
ultimately in the hands o f the Director, 
the Professors and other m em h m  of

the teaching staff and students, and I 
believe it will be their devotion to duty, 
their desire to promote their work and 
the spirit o f altruism that will actuate 
them to subordinate personal considera
tions, as I believe the noble profession 
of medicine should do, to the fulfilment 
o f the objectives to be achieved that 
will eventually create and maintain the 
atmosphere which is necessary for an 
Institute like this. I therefore do hope 
that in presenting this Bill for accept
ance by Parliament today, the legal 
structure that is created may facilitate 
the progressive realisation of a steady 
development of improved methods of 
medical education in this Institute and 
that, through the influence it exerts, the 
standards of different forms of profes
sional training in the field of health 
throughout the country will be raised.

W ith these few words I commend this 
measure to the acceptance of this House.

 ̂ Mr. Chairm an : Motion moved :
“T hat the Bill to provide for the 

establishment of an All-India 
Institute of Medical Sciences, be 
taken into consideration.”

fin m t fifw ()fnT?T ^  :
^  aft

»mn>TfeTT t, ^ 3 ^  'Pn't

M r. C h a irm an : The hon. Member
knows that only one hour has been 
allotted to this Bill, and he wants a 
copy. The copy cannot be circulated 
all at once. It requires time. W hat is 
the use of getting the copy?

Sardar Hukam  Singh (Kapurthala- 
B hatinda): He wants a copy of the
Bill for future use.

Rajkum arl Amrlt K a u r : May I say
that I have not got a copy of what I 
said ? I had notes certainly, but not a 
copy of what I said.

a r r r  iH tv p r  ^
'm r m  3TT̂ , ^  ^  4#

>WT sp?T I  I

i f .  ^  T O  : ^  ^  ^

Dr. Rama Rao (K akinada): It may 
be circulated at least to the Members, 
that is what he wants.

M r. C h a irm an : He really wanted to 
know the import o f what the hon, 
Minister has said. That is all.
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Dr. Rama R ao : 1 have great pleasure 
in supporting this Bill and welcoming 
the introduction of this Bill even 
a t this late hour. It ought to have 
been done much earlier. You know, Sir, 
the foundation stone of this Institute 
was laid in Irwin Hospital several years 
ago. In this connection, I want to  con
gratulate the hon. Health Minister on 
the future possibility of the abolition of 
this Part C State of Delhi, so that, apart 
from  other things, Irwin Hospital also 
will come directly under the Central 
G overnm ent, and 1 hope she will be 
able to develop a separate medical col
lege for under-graduate students in 
Irwin Hospital. She is very particular in 
saying that the under-graduate will be 
very, very few in this Institute which 
is mainly meant for post-graduate train
ing so that the Institute can train teach
ing personnel for various institutions in 
the country. The intention of the Insti
tute, 1 understand, is to  minimise the 
necessity of our doctors to go abroad 
for post-graduate training and to give &11 
those facilities here so that various uni
versity medical colleges can have well- 
qualified, well-trained personnel from 
the Central Institute. Of course, that is 
a good thing. I have no quarrel wiih 
that, and I fully support it and I a 
glad they are doing it now. But I wouid 
request the hon. Minister to remember 
that even ordinary education is very 
limited now. The chances for admis
sion are very few and the graduates 
that are trained are quite insufficient in 
number. So, I hope the Health Ministry 
will consider this proposal, even from 
now, to build up a separate medical 
college.

As it is, there is an expression in the 
Bill itself that the object is to run one 
o r more iiicdical colleges. So, there is 
very great scope to develop another 
medical college in Irwin Hospital. It is 
not only for the teaching of medical 
students that I want a medical college 
here. W hen we have a teaching hospital 
the standard of medical treatm ent and 
medical attention is automatically 
raised. The huge population of Delhi 
and New Delhi will have at a very con
venient place a very high standard of 
medical attention in the medical college 
hospital, if I may say so, the Irwin 
Medical College Hospital. I hope the 
Health Ministry will remember this, and 
build up that medical college hospital 
from  now on. Of course, the other 
institute is already developing, and I

hope the pace will be quickened and the 
institute will start functioning very 
quickly.

The Health Minister expects, and I 
join with her when she says so, that 
there will be revolutionaij changes 
brought about by this institute. We 
hope that there will be very efficient 
post-graduate technical personnel. I 
would suggest that one of the most 
im portant revolutionary changes should 
be the minimising of the medical college 
fees and expenses. You know very well 
that one of the costliest courses of edu
cation in India today is the medical 
college education. Sincc a very huge 
am ount will have to be spent, it is only 
the rich people who can afford it. I 
would therefore suggest that while they 
should make the admission strict, they 
should not take any college fees at all, 
o r if they want, they should take only 
very nominal fees. Secondly, they should 
subsidise the hostel and other charges, 
so that the medical college education 
will not be a bugbear and will not be 
the privilege of only a few.

I hope that while the education pro
vided will be of a very high standard, 
it will not cost much. The Minister 
brought in the analogy, and a very goixl 
analogy at that, of our form er gurus 
and shhhyas. But you will recall that 
our former shishyas were not put to any 
expense at all. All that they had to do 
was to go to the guru, whether he was 
at Banaras or any other place, and 
then say T am here’, and learn from 
him.

I hope the Minister will remember 
the analogy that she was brought in, 
and see that the institute becomes a 
real gum kula  where the students will 
not have to get huge money orders and 
bank cheques.

I do not know why they want to 
provide for the teaching of humanities 
also to the under-graduates. It is not 
that I have any objection to that, but 
I feel that it is not necessary. We are 
goinc to have very experienced officers 
m charge of this institute, and I have 
no doubt that they will develop the 
institute in the normal way, and by 
experience, they will make it perfect.

I congratulate the Minister on her 
having brought forward this Bill. I sup
port this Bill.

Shri u ;  M. Trivedl (C hitto r); The 
meaning of the word hum anity may 
kindly be explained by the Minister.
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Mr. ChalnnaB : It is ‘humanities’ and 
not ‘humanity*.

Shri T. S. 'A. Chetdar (T iruppu r): At 
the outset, I would like to say a word 
on the last point that has been raised 
by the previous speaker. The trend of 
experience has been that in our tech
nical and medical institutions, some 
study of humanities is necessary, in 
order that the students may become 
human. That is what has been found 
to  be necessary by experience. In engi
neering colleges where the students 
deal only with machines all the time, 
and in institutions where they study 
sciences, they are not able to appreciate 
the human qualities which are embedded 
in the highest literature that the world 
has produced. It is with a view to mak
ing them more efficient men that this 
sort of studies has been recommended 
in m any of these technical institutions.

I would now like to make a reference 
to one or two clauses. There are one 
o r  two matters on which I have a few 
apprehensions. Clause 4 of the Bill pro
vides for ttve composition of the insti
tute. But we do not know how many 
will be officials and how many will bo 
non-officials. In the University G rants 
Commission Bill which we had passed 
recently, we had specifically provided 
that the m ajority of the members will 
be non-officials. I would very much like 
that there is a similar provision made 
here also. But there is no time now 
to table any amendment in that regard. 
But I do hope, however, that the Mi
nister will give us an assurance in this 
regard, for we find that the whole lot 
is beinp nominated by the Government 
of India. There is a good number of 
non-officials, doctors and scientists, who 
will be available for being appointed 
to this institute. To my mind, it ay)ears 
that to have a m ajority of non-officials 
is always a healthy convention, for that 
will ensure that the people who are there 
will not be persons who will act accord
ing to orders given, written or other
wise.

In clause 13, it is provided th.it the 
institute shall be located in New Delhi. 
But we find in clause 14(b) that one of 
the objects of the institute shall be :

“to bring together in one place 
educational facilities o f the highest 
order for the training of personnel 
in all important branches of health 
activity

This is certainly a great addition. But 
this gives rise to an apprehension in my 
mind.

India is a large country. As has been 
said ali'cudy, India is a sub-continent. 
And Delhi is far to the north. There
fore, it is necessary that we should pro
vide post-graduate courses in places 
like Madras (where large medical expe
rience is available), Calcutta and Bombay 
so that those regions also may be amply 
provided with the necessary facilities. 
I hope this provision in the Bill, namely 
that the institute will be located in New 
Delhi, will not mean that the facilities 
which I he Central Government intend 
to provide will be denied to those regi
ons. 1 understand that that is not the 
intention, but I hope the Minister will 
make it amply clear that this provision 
will not, and should not, mean that 
there will l>e no facilities provided for 
post-graduate courscs in the colleges 
in those regions.

I now come to sub-clause (f) of 
clause IS, which contemplates the estab
lishment of a variety of institutions de
voted to the study of the medical scien
ces. Hospitals are absolutely necessary. 
Then, there is provision for establishing 
a dental college, a nursing college, and 
rural and urban health organisations. 
Now, it will be found very difficult to 
provide all these things within New 
Delhi. Clause 13 says that the institute 
shall be located in New Delhi. Institute 
would include any part of th6 institute 
also. Therefore, the provision in sub
clause (f) of clause 15 would mean that 
all these affiliated institutions also 
should be located in New Delhi, but 
it will be found very difficult to estab
lish all these things in New Delhi. There 
are other places where these institu
tions can be located, but the provision 
in clause 13 may mean that we shall 
have to have them within in New Delhi. 
The Minister is shaking her head, but 1 
hope we shall know what she has to 
say.

1 now come to another important 
clause, namely sub-clause (4) of clause
19, which reads ;

’The accounts of the Institute 
as certified by the Comptroller 
and Auditor-General of India or 
any other person appointed by him 
in this behalf together with the 
audit report thereon shall be for
warded annually to the Central 
Government and that Government 
shall cause the same to be laid 
before both Houses of Parliament.”
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(Shri T . s. A. Chettiar]
This is the usual provision that obtains 
in other Bills also. Then, clause 20 
says :

•‘The Institute shall prepare for 
every year a report of its activities 
during that year and submit the 
report to the Central G overnm ent 
in such form  and on or before such 
date as may be prescribed by 
rules.”

Accounts by themselves do not 
mean m uch, unless they come to us 
along with the rejx)rt. But according to  
the provisions or this Bill, only the 
accounts will be placed before us, and 
not the report. In rep;ard to the U ni
versity G rants Commission Bill, where 
also we had the same provision— for 
after all the people who draft these Bills 
are the same— we thought it wise in the 
Select Com m ittee to change it so that 
the report also will be made available 
to us. I have tried to  amend the provi
sion in the following form, and I hope 
the M inister will kindly agree to  accept 
i t :

“The annual accounts of the 
Institute together with the audit 
report thereon shall be forwarded 
to the Central Government and that 
Governm ent shall cause the same to 
be laid before both Houses of 
Parliam ent, and shall also forward 
a copy of the audit report to the 
Institute for taking suitable action 
on the matters arising out of the 
audit report.”

This provision is taken w ord for w ord 
from  the University G rants Commis
sion Bill which we had passed some 
time ago, and which will become an A ct 
in quite a few days. W hat is good for 
the University G rants Commission is 
good also for this institute, and for a 
good reason at that Parliament should 
be aware not only of the accounts but 
also of the report o f the working of the 
institute. We are virtually creating a 
new university, a Central university for 
medical sciences. And we should cer
tainly know what is the work that is 
being done in the institute.

U nder these circumstances, I hope 
the Minister will accept the amendment 
that 1 have suggested, as it has already 
been accepted in another Bill.

Rajkomiirl Am rit K a u r: May I ask 
for clarification ? In clause 19 (4), it is 
provided that the accounts of the insti- 
tiite together with the audit report

shall be forwarded to the Central Gov
ernm ent, and they shall be laid before 
both Houses of Parliament. So, the 
accounts and the audit report are there 
already. Does the hon. Member want 
that the report which is submitted to 
the Central Government, under clause
20, should also be placed before both 
Houses of Parliament ?

Shri T . S. A. C h e ttia r: That is.
what I want.

Rajkum ari Anirit K a u r : We can
easily put it in this form  in clause 20 :

“The Institute shall prepare for 
evciy year a report o f its activities 
during that year and submit the 
report to the Central Governm ent 
in such form  and on or before such 
date as may be prescribed by rules, 
and the same shall also be laid 
before both Houses of Parliam ent."

Shri T. S. A. C h e ttia r : I will move 
an am endment to that effect at the tim e 
of the clause by clause discussion.

Rajkum ari Amrit K a u /:  I shall
accept that the same shall also be laid 
before both Houses of Parliament.

Shri T . S. A. C h e ttia r : It is the same 
thing. Let me not go over that point 
again.

The next point relates to a very im
portant m atter, as to how admissions 
to this Institute are going to be regu
lated. You know we would like to regu
late admissions by m e rit; the best 
young men and women throughout the 
country should apply and be admitted. 
At the same time, I as a Minister of 
Education in a big State, have found 
this difficulty. In engineering colleges, 
people from certain areas which are 
forward get admissions according to  
merit, but from  the Ceded Districts, 
which required a large num ber of engi
neers, none of them got admitted, with 
the result that many of the engineers 
did not belong to those Districts and 
we were having trouble in gettinc engi
neers to work in those areas, l o  my 
mind, in regard to the development 
of the regions of this country, while 
weight should be given to merit, we 
should also see that a certain propor
tion should be given according to regi
onal basis so that every region may 
have the benefit of the post-graduate 
course. In the Finance Commission, 
you know how the money is divided. 
The money is not given only according 
to the source or revenue; it is given on
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two principles, the source o f  the revenue 
as well as the population basis. Even 
here, while merit is certainly a predo
m inant basis for selection of students, 
we should also see that all the various 
regions should get a certain am ount of 
representation, may be on the basis of 
30 or 40 or 50 per cent. So that we 
will have a combination of both merit 
as well satisfaction of regional needs. 
This is not a m atter which the Minister 
can decide immediately. It requires a 
very great deal o f thought. I would 
request her to consider this m atter so 
that later on this m atter may be settled 
as satisfactorily as possible. T hat point 
has not been raised in this Bill, cannot 
be raised and should not be raised. It 
is a m atter of detail o f the working 
of the institution. But I would like her 
to consider the suggestion that has been 
made.

Then the hon. Minister said that as 
the students study, they will have prac
tice also. That applies to all technical 
institutions, and that is something which 
we have been working for. It should 
not be merely theoretical tra in ing ; 
there should be practical training in 
hospitals, and there should also be 
rural and urban setting provided for 
health engineering. But I am unable to 
understand how within the campus of 
the college, this can be done. This can 
be done only when people are deputed 
to those areas where that experience is 
available. 1 do not know whether it is 
necessary to have a provision in the 
Bill or it can be done by the rules, 
saying that wherever practical training 
is necessary, people can be deputed to 
such places as may be necessary. I sup
pose that is the intention of the framers 
of this Bill.

I have nothing more to say except 
that this is one of the long cherished 
desires we have and we look to the 
time when we will not only not be 
sending our peopde for higher grade 
training to foreign countries, but other 
countries will be coming to us for this 
training.

Shrimati Jayashrl (Bombay-Subur
ban) : I congratulate the Minister on 
bringing forward this Bill. Also on 
behalf of Government, I thank the New 
Zealand Government for the generous 
grant that they have made to our coun
try for establishing this institution.

The establishment of this institution 
is long due and 1 take this opportunity 
to congratulate our Government on 
fulfilling this long felt need. As envis
aged in our Second Five-Year Plan, we 
are going to establish many health 
centres in the country. F or this, we re
quire efficient staff. We have the saying, 
“Health is wealth” . Unless we have got 
proper schemes for health services, it 
IS difficult to get people for taking up 
such big schemes as we are going to 
implement in our Second Five-Year 
Plan. A healthy mind is possible only 
when there is a healthy bod^. So I 
would give first priority to looking after 
the h e^ th  of the people in our coun
try.

F or supply of efficient personnel, it is 
necessary to have institutions for post
graduate and also under-graduate 
studies. I am glad, that this will be ful
filled by the establishment of this institu
tion. But as some Members have sug
gested, I would also request the Minis
ter to recognise other institutions 
also which are trying to fulfil the want 
that is felt in our country with regard 
to nursing and other professions. We 
are all aware that at present for 43,000 
people, there is only one nurse provided 
here while in U.K. for every 300 of the 
population, there is one nurse. So there 
IS a great demand for nursing staff, and 
I am glad that this institution is going 
to have a nursing collegc. But I would 
also request the Minister to sec that 
this institution gives recognition to 
other nursing colleges established in the 
country. I would mention one such col
lege which we have in Bombay for 
giving nursing degree, started by the 
Shrimati Narsibai Dam odar Thackersy 
University. It is also trying to give nurs
ing education to girls.

I am glad that this institution is going 
to serve the rural population also by 
providing rural health organisations 
which will form centres for field train
ing connected with rural medical and 
health services. I hope with the estab
lishment of this institution, that need 
that is felt at present in villages will be 
fulfilled. We know that our medical 
students from urban areas are not ready 
to go to rural areas to serve those areas 
but I hope that by this arrangement 
they will be made to work in rural 
areas, thereby fulfilling the long-felt 
need for medical services
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[Shri M ohanlal Sakesna]

1 again congratulate the Minister on 
bringing forward this Bill and I hope 
G overnm ent will give sufficient grants 
I j  this institution.
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M r. C ha irm an : Did the hon. Mem
ber himself object to this allo|ment o f  
time ; did he do it ?

Shri Shree Narayan D a s : I did not
object.

M r. C hairm an : Then why should he 
raise it now 7

«ft «?T?nTiinf ? m  ; ^  ?rrf fif t  ^r^r 

t ,  ??r q r  ^rr^rr i

M r. C hairm an! The whole House 
including the hon. Member himself ac
cepted this allotment. '

The M inister o f Parliamentary Affair*
(Shri Satya Narayan S inha): The height 
of wisdom of the House is represented 
on the Business Advisory Committee.
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Shri M ohanlal Saksena (Lucknow 
Distt. cum  Bara Banki Distt.) : A t the 
outset I should say frankly that I  can

neither welcome the measure nor con
gratulate the hon. Minister for her per
formance today. I confess I was also 
slack in giving notice of a motion for 
reference of this Bill to the Select Com
mittee under a wrong impression. Yes
terday, 1 did not know that the House 
would sit to d a y ; it was rather late in 
the night that I knew that we were 
sitting today and so I could not give 
notice in time.
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I would remind the hon. Minister that 
last time she had brought a measure 
which was equally important and con
troversial— the Delhi (Control of Build
ing Operations) Bill. Even then I had 
impressed upon her the need for 
referring such measures to a Select 
Committee even for a few days. I am 
sorry to note that even now she has 
brought such a measure. In this Bill 
itself, in clause S, it is said :

“It is hereby declared that the
Institute shall be an institution of
national im portance.”

Again there are provisions which 
purport to nullify the provisions of other 
statutes. For instance, it is said that the 
person who becomes the President of 
this Institute will be exempted from 
the disqualification of holding an office 
of profit for becoming a Member of 
Parliament. Then it gives jxjwers to the 
Institute to give degrees and diplomas 
notwithstanding whatever may have 
been provided in the Medical Council 
Act. T hat is an im portant provision and 
at least we should have been told what 
was the opinion of the Medical Council 
on the subject. We should have known 
the opinion of the Committee which was 
appomted by this House as to whether 
it will be treated as an office of profit 
o r not.

The hon. Minister says that she has 
been to other countries, U.S.A., U.K. 
and U.S.S.R., and has been impressed 
by the standard of education, and there
fore, she is going to start this Institute, 
the first o f its kind in Asia. I congra
tulate her for her inspiration, but I 
would like her to tell us how long she 
will take to b rin j the results of 
these researches withm the reach of our 
ordinary people. Will it be 2, 3, o r 10 
years?  Will it be possible for her to 
give a period? If she can bring the 
results within the reach of Common 
people in that period, I will congratu
late her. W hat did Gandhiji say regard
ing this question ? If the results of the 
research cannot be made available with
in two years to  the ordinary poor people,
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4uch a research is merely a waste— pi esc 
a re  the words of M ahatm a Gandhi.

N ot only that. Again this is going to 
be an Institute of Medical Sciences, but 
^•Medical Sciences” will not include 
Ayurveda, they will not include homeo
pathy and other indigenous systems of 
medicine. But they include only what 
has been dubbed and designated as 
modern systems of medicine— allopathy. 
I know that those who man the Health 
Ministries in the Centre and the States 
are allopaths and do not know much 
about Ayurveda etc. but they feel 
themselves c o ir^ te n t  to declare that it 
is not a scientific system. It is a m atter 
of pity and shame for us not to recog
nise Ayurveda as a scientific system of 
medicine, particularly at a time when 
opinion in other countries are beginning 
to  turn towards that system.

I know of one incident. One of our 
«j:-Ministers who had been to U.S.A. 
told me that one of the medical gradu
ates of the Bombay University had 
gone to the*U.S.A. and joined a certain 
institution for further studies. When he 
met an eminent medical authority in 
the city, he was put the question, “Have 
you finished your studies in the Indian 
system of medicine?”. He said ‘Yes’. 
Then the doctor had a book in his hand 
and asked the student “Will you be able 
to help me to understand this book ?” 
— it was a book by Shushrut. He said 
“I have never seen the book”. The 
em inent doctor thereupon told him , 
“How can you say that you have finish
ed your study of the Indian system of 
medicine 7”

Mr. Chainnan : M ay I know w hat is 
the conclusion of the hon. M em ber? 
Does he mean to suggest that the Medi
cal Sciences do not include Homeopathy 
o r Ayurveda or U nan i?

Shri M ohanlal Siiksena: They do not 
include Ayurveda etc.

M r. Chairman : Will the hon. Minis
ter kindly state what is the correct posi
tion ?

Rajkum ari Am rit K a u r: This is an 
Institute for ,the modern system of 
medicine and it cannot include any 
other system.

M r. C ha irm an : Even Homeopathy is 
not a m odem  medical system I

Shri M ohanlal S aksena: To continue 
1̂  story, the doctor told the student, 
“Then you do not know your own

system of medicine.” In the matter of 
diagnosis, so many things are involved. 
N ot only the reaction of the medicine 
but also the reaction of the crucible 
should be taken into account. If you 
put sulphur and sodium chloride, for 
instance, in a copper vessel, there will 
be some reac tio n ; it will be different if 
they are put in a silver vessel; it will 
be again quite different in a China ves
sel. The doctor told him at the end that 
to prescribe certain medicines for each 
and everybody, without any considera
tion of climate and without knowing 
what will be the reaction on their system 
is not scientific.

When the hon. Minister returned 
from  her trip to China, she talked of 
killing flies there and all that, and she 
said that she was impressed by that. I 
thought that she might introduce that 
system here as well. But she had noth
ing to say as to what have they done 
about indigenous systems of medicine 
in China ? Is it not a fact that there is 
perfect collaboration between indigen
ous systems and the allopathic system 
there 7 In every progress report they 
mention the num ber of indigenous insti
tutions they have started and the cases 
that are dealt with by them.

When there was this recent epidemic 
of jaundice in this very city due 
to the negligence— culpable neg
ligence, criminal negligence— of the
authorities themselves, the Health 
Authorities and other statutory 
authorities, thousands of people 
were seized by this malady. Who came 
to the rescue ? Was it this modern sys
tem of medicine ? One of the specialists 
declared that there was no remedy for 
it in that system— allopathic system. I 
know from my personal experience that 
thousands were treated undier Ayurveda 
and Homeopathic system and got cured.

If in this very Institute of Medical 
Sciences Ayurveda and other indigen
ous systems will have no place, how 
can you expect them to be recognised 
abroad 7

1 have another objection that I have 
got. Why do you have all these things 
set up in D elhi? A fter all, the hon. 
Minister has been saying all the time 
and crying from housetops that Delhi 
is too much overcrowded, but now she 
is herself setting up an Institute here. 
She could have taken it to some out
standing place in the rural areas like 
Gurgaon or Faridabad or such other
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places. W hy should averything be locat
ed in E>elhi particularly at a time when 
there is a dem and that offices should 
mvovc out from  Delhi ? Actually nobody 
moves out notwithstanding the decisions 
published in the papers. We are still 
having new institutions created and we 
shall have to make provision for hous
ing and accommodation for them 
even when we .are not able to make pro
vision for those who are already in 
Delhi.

There is another objection that I have 
got. The hon. Minister has given a pic
ture in which it is not possible to  say 
what will be the financial commitments 
involved unless these institutions get 
started. We have got a provision here 
that the Government of India shall make 
all payments by grants. But we do not 
know how much will be needed. These 
iue the days of planning, planned eco
nomy, planning for everything and so 
0 .1 ; vve want even private individuals 
to economise and save for the Plan. 
How much money is going to be spent 
on buildings ? Are not buildings avail
able elsewhere— in Simla, Mussoorie or 
other hill stations ? We need not build 
so many buildings and spend money on 
them here for this purpose. But I  find 
we are having so many buildings erect
ed. In the financial memorandum 
appended to the Bill, it is said that in 
the year 1955-.‘56 provision has been 
made for about Rs. 70,00,000, out of 
which Rs. 27,00,000 is obviously for 
construction of buildings. How much 
money will be needed in all, we are not 
told. I had some private talks and 1 
understood that a sum of Rs. 3 crores 
will be required in all, and after that, a 
recurring grant to  the tune of about 
Rs. .^8,00,000 will be required. 1 would 
like the hon. Minister to deny that so 
much money will not be required.

Anyway, this House has been used 
to the tradition that whenever a pro
posal or a scheme involving much ex
penditure came before the House, it 
went through the Finance Committee or 
some other Committee of this House. 
Even if the Finance Committee was not 
there, she should have herself come 
fo rvard  with a proposal and refer to a 
Select Committee. Why should she rush 
through the.se things in this w ay? I 
know that the time allotted for this Bill 
is very short. I can say that one of the 
Members of the Business Advisory 
Committee • himself did not know wlwt 
the Bill was about. H e thought that it

[Shri Mohanlal Saksena] was a non-controversial bill because it 
had been brought on along with other 
non-controversial Bills relating to  Red 
Cross etc. If this is the view of one o t 
the Members of the Business Advisory 
Committee, how can we expect other 
Members here, who never thought that 
the Bill would come before us today, 
to know more about it ? ,

There arc many things to which 1 
should take objection. Personally I will 
oppose the Bill so long as these medical 
sciences do not include Ayurveda, 
Hom eopathy and other indigenous sys
tems of medicine. Then there is another 
thing. In their First Five-Year Plan, the 
Planning Commission have recommend
ed that the possibility of including the 
physical system of treatm ent in the 
medical sciences should be examined 
and facilities should be provided for 
giving training and education in that 
system. W hat has been done ? May 1 
know from the hon. Minister ? It was 
a very important recommendation of 
the Planning Commission.

M r. Chatnnan : Order, order. May 1 
just bring to the notice of the hon. 
Member that only one hour was allotted 
today and we have to finish at 5. I 
would request him to close his speech.

Shri M ohanlal Saksena: I would
close the speech but 1 would like to  
record my protest against the manner 
in which this is being hustled through.

Shri U . M . T rived i: The time may 
be extended.

M r. C ha irm an : We have already 
taken more than fifty minutes and 
several speakers have spoken. The Lok 
Sabha had accepted that one hour 
should be allotted.

Shri M ohanlal S aksena: I move that 
this Bill may be given extra time. So 
many speakers are there.

Dr. Suresh C h a n d ra : Time must
be given.

M r. ChairmaD :. W hat is the use of
the Lok Sabha accepting the recom
mendations of the Business Advisory 
Committee if on every occasion there 
is a demand that the time may be ex
tended ?

Shri Ramachandra Reddi (N ellore); 
This Lok Sabha has got every right to  
revise its opinion.
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M r. C h a im u n  t Should it revise it so 
many times 7 I  would jost like to  know 
to w  many hon. M embers wish to  s p e ^  
o a  this Bill.

Shrl Mohaolal S a k m n : I have not 
finished yet.

Mr. C haim un: I  find that there are 
eight M embers m ore who w ant to  speak.

Shfl Satya N anyan  Sinha : You are 
yourself aware of the fact that if 
this Bill is not put through today it 
will be held up till May. There is no 
time.

Rajknmari Amiit K a n r : May I sug
gest that we sit till half past five?

Mr. Chairman: If the Lok Sabha is 
willing to  sit, I  have no objection. Is 
it the desire o f the Lok Sabha to sit 
longer ?

Several hon. M em bers: No, Sir.

Mr. Chalhnan : It docs not wish to 
sit longer ; at the same time it wishes 
that the discussion should be continued.
I am asking the hon. Minister o f Parlia
m entary Affairs if he is willing to  give 
one hour on the 20th.

Shfl Satya Narayan Shiha: We are
hardpressed for time. You know we 
have already allotted the time.

Mr. Chairman: But you are seeing 
the temper of the Lok Sabha. This wiU 
have to  stand over.

Shri B. D. Pande (Almora Distt.—  
N orth E a s t) : It is dictatorship on the
part o f the Government.

Mr. Chairman; I find that the con
sensus of opinion is that the discussion 
should be prolonged. I also find that 
they are not willing to  sit longer today. 
May I  know if the Report o f the Busi
ness Advisory Committee has been

C" id before the Lok Sabha and has 
accepted by it ? Has it been put 

before the Lok Sabha and accepted by 
i t?

Shrl U . M. Trivedi: It was not put
so far.

M r. Chairm an : Then I  am not bound 
by the views of the Business Advisory 
Conunittee the House has not yet adopt
ed it in  a form al m anner. I  was under 
thie impression that it was agreed to  by 
the Lok Sabha. Then I  would only 
request the hon. Minister to  find time 
on the 20th. I f  he cannot, it shall have 
to  be adjourned to  some other day. 
I  imderstand that there was a  proposal 
to  prolong the sitting o f the Lok & b h a  
till 5-30 P .M .

Some iion. MemliefB: ^ o .
Mr. Chairman: Was it not put before 

the Lok S abha? I am aslung the 
Minister of Parliam entary Affairs.

Shfl Satya N anyan Sinha : My diffi
culty is this. I want quorum. Most of 
the Members have moved out and I 
could not stop them physically.

M r. C hairm an : So far as quorum is 
concerned, I find that in the Lok Sabha 
at the present moment, there are more 
Members than are usually to be found. 
If he saw the attendance for the last 
two hours or so, there was practically 
no quorum in the House. But at the 
same time, at this moment, there are 
more Members in Lok Sabha than they 
were at any time today. The desire of 
the Lok Sabha has to be met so far as 
the discussion is concerned. I do not 
want to postpone this till May. In that 
connection. I was asking the Minister 
of Parliamentary Affairs to  let me know 
if it would be possible to allot one hour 
on the 20th.

Shri Satya N rrayan  S inha: I do not
know. If the Lok Sabha is prepared to 
sit half an hour more on that day, I 
have no objection. We are sitting till 
5.30 on Monday. If  it is the desire to 
sit from 5.30 to 6.30, I have no objec
tion to  prolong the discussion on the 
bill. There will be further discussion 
and the Bill will also be passed during 
that period.

Mr. Chairman: As it is agreed to,
I postpone the discussion of the Bill to  
the 20th February from 5.30 to 6.30. 
The Lok Sabha stands adjourned till
I I  A .M . on Monday.

4-59 P .M .

The L ok Sabha then adjourned till 
Eleven o f the Clock on M onday the 
20tk February, 1956.
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